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. 0.4. NO.724 of 1992, " -
Betwsen - Dated . 7=7- 19933
K,Rama RaD / . ree ' BppllC':ant

And "

1¢ The Indian Council of Agricultural Research, Krishi Bbavan,
New Delhi, — "
2, The D;rector, Directorate of Rice Research,.Ra jendranagar,Hyd. -

ses Respondents .
Counsel for the Applieant :Sri. Y;Suryanarayané =
Counsel for the Respondents :Sri. G.Parmsswara Rao,for Dept.
. 1
CORAM: T - R
Hon'ble Mr,Justice V.Neeladri Rao, Vice Chairman Lo

Hon'ble Mr. P.T.Thiruvengadam, Admlnlstratlue Member

{Orders as per Hon'ble Mr. Justice UgNeeladrl Rao, W.C.)

.Mr. Naveen Rao repressnting Mr. Y.Suryanarayana Por
the applicant submitted that this DA is not pressed as the Governmen
had granted the relief-gr ayed for in pursuance of the judgement of
the Supreme Court. Accordingly, this 0.A. is' dismissed. No costs

Copy tos-
1. Secretary, Indian Council of Agrlcultural Rasearch Kr15h1
- Bhavan, New Delhi=-801, ~ - :

2. The Birector, Directorate of Rice Resqarch, fa jendranagar ,Hy

3. Cne copy to Sri. Y. Suryanarayaqﬁl~advacate,du MIGH Housing B
Colony, Mehdip&tnam, Hyd-28.

4o ©One copy to Sri. G.Parmeswara, SC for Dept., CAT, Hyd.

S5 0Ones spare =opy.
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THE HON'BLE MR.HUSTQCE V.NEELADRI RAC -
VICE CHEIRMAN
END ! .

THE HON'ELE Mij.B.dORTY : MEMBER(AD)

AND

THE HON'BLE MR.T,CHADRASEKHAR REDLY
C by - MEMBER(J) .-

THE HON'BLE MR.P.T.TIRUVENGADEM :M(A)

_—"r/—

) :
Dated 3 "?@”/{~1993
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ORDER/JUDGMENT:LjL"“

Made A b0,
:UL '
‘ P f
0. 5.0, 7240 | 5
~T.&.No WP _
l . : '.‘f\.
Adhitted and Interim directio,é?ﬁm~‘H\\~h
issued : ‘ £
. . ‘,::v .
&) . L -3"' :
Allowed P ) k%
2

Dismissed
«-b¥Emissed as withdrawn

DisTiSSed for default,

Re jected/ Ordered
-_HNo-0rder as to costs.





